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L O K  SABHA 

Wednesday, 23rd March, 1955

The Lok Sabha met at Eleven of the 
Clock

[M r . S p e a k e r  in  the Chair]

Q U E S T I O N S  A N D  A N S W E R S  

(See Part I)

11-15 A.M.

PAPER LAID ON THE TABLE
R epo rt  o f  I n d ia n  G o v e r n m e n t  D e l e ­

g a t io n  TO 37th  s e s s io n  o f  I n t e r ­
n a t io n a l  L a b o u r  C o n f e i^ n c e

The Miiuster of Labour (Shrl 
Khandubhai Desai): I beg to lay on
che Table a copy of the Report of the 
Indian Government Delegation to the 
Thirty-seventh session of the Interna­
tional Labour Conference held at Ge­
neva in June 1954. [Placed in Lib­
rary. See No. S-92/55.]

COMMITTEE ON PRIVAl’E MEM­
BERS’ BILLS AND RESOLUTIONS

T w e n t y - f o u r t h  R e p o r t  

Shri Kasliwal (Kotah-Jhalawar): T 
beg to present the Twenty fourth Re­
port of the Committee on Private 
Members’ Bills and Resolutions.

SALARIES AND ALLOWANCES OF 
MEMBERS OP PARLIAMENT 

(AMENDMENT) BILL 
The Minister of ParliameataTy 

Affairs (Shrl Satya Narayan Slnlu)? i 
beg to move for leave to introduce a 
Bill to amend the Salaries and A.Uow 
anceg of Members of Parliament Act. 
1954.

Mr. Speaker: The question is: ~
‘•That leave be granted to intro­

duce a Bill to amend the Salaries
17 LSD—
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and Allowances of Members of Parlia­
ment Act, 1954.**

The motion was adopted.
Shrl Satya Narayaa Sinha: I introduce 

the BilL

BUSINESS OF THE HOUSE

The Miniater of Parliamentary Aff­
airs (Shrl Satya Narayan Slnha): May 
I make one request to you that you 
may please fix up the time for this 
small Bill on Friday at 2-30 P.M.? 
Half an hour ia quite sufficient for this, 
and the non-official business will start 
from 3 P.M. and we shall sit till 
5-30 P.M,

Mr. Speaker: I am afraid it wiU be 
too early Just now to consider this 
p o in t  Let the B i l l  first be circulated 
to the Members, let them know what 
the nature of the Bill is, and then we 
shall decide upon this. l*here should 
be no difficulty .in fixing the time as 
the hon. Minister has suggested, but 
we shall do it at a later stage, after 
the Members have had occasion or 
opportunity to see the Bill.

Shri T B.. Vittal Rao (Khammam): 
They have already circularised to us 
that we shall sit till 5-30 p .m . on Fri­
day, without the concurrence of this 
House or you. For the non-official 
business which has to be taken from 
2-80 till 5 P.M. they have already sent 
circulars to us saying that we shall sit 
from 3 P.M. to 5-30 p .m . I do not 
know whether they have obtained your 
consent or concurrence.

Mr. Speaker: Generally, I try to
have informal consultations with the 
House, but the Speaker has got the 
power of fixing the hours, and while 
individual Members are taking into 
consideration only individual dlacon- 
nected itsems, the Speaker has to hav« 
a whole picture of the entire legisla-




